
9. Drug Controller General 

of India Member 

10. Dr. Mira Shiva Member 

11. OSD, Deptt. of C&PC               Convenor/ 

Member 

2. The terms of reference of the 
Committe will be:— 

(i) To review the current Drug Price 

Control Mechanism and suggest 

alternative models, if any— 

(ii) To suggest the criteria of market 

competition and monopoly and turnover 

for inclusion of drugs under price control 

and, 

(iii) To suggest measures for 

improving quality of products within the 

drug price control mechanism, 

(iv) To suggest pricing policies for 

newer generation of drugs, new drug 

delivery systems and non prescription 

drugs. 

3. The Committee will liase closely with 

the Pharmaceutical Research & Development 

Committee. 

4. The Committee will be free to 

associate/consult any industry 

associations / leading pharmaceutical 

manufacturers, consumer groups, experts and 

other interest groups etc., in finalising its 

report. 

5. The Committee shall submit its report 

within three months. 

(sd) 

(S.K. Sood) 

Joint   Secretary  to   the   Govenemnt  of 

India 

Revival of Sindri Unit of F.C.I. 

2796. SHRI SANJAY NIRUPAM: Win the 

Minister of CHEMICALS AND 

FERTILIZERS be pleased to state: 

(a) whether Government have received 

any revival propsoal for Sindri Unit of 

Fertilizers Corporation of India; 

(b) if so, the detials thereof; and 

(c) by  when   the   revival   scheme   is 
likely to be implemented? 

THE MINISTER OF STATE IN THE 

MINISTRY OF CHEMICALS AND 

FERTILIZERS (DR. A.K. PATEL):(a) to (c) 

The revival package of Fertiliser Corporation 

of India Ltd. (FCI) including its Sindri Unit 

has been reformulated on the basis of 

recommendations of Expert Group led by 

Industrial Credit & Investment Corporation of 

India Ltd. (ICICI), the designated operating 

agency appointed by Board for Industrial & 

Financial Reconstruction (BIFR). The 

Government decided to defer its decision on 

the revival package in Oct'97. Revised 

rehabilitation proposals are to be submitted to 

the competent authority in the Government 

for approval and thereafter for final sanction 

of BIFR. 
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